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gr.9. Jatfarpur Rautamor,
T Sopistrict Na jafgarh,

L O.A N 1187 /2008 .

CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH,
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NEW DELHI

0A NO. 1185/2003 to 1212/2003

This the 18th day of May.

HOM'BLE SH. KULDIF SINGH, MEMBER

0. A No. 118%5/20003

Dharamveer Singh

S/o Sh. Sher Singh.

Village Maihri. P.0.Gecbuhana,
District .thaijar (Haryana).

0..A. Mo .. 1186/ 2003

‘7Pjianmﬁﬂt;Yadav—‘h - -

S/0 Shri Mohan Yadav,
Vil tage Dabar Enclave,

New Delhi-110073.

PO

Krishan Kumar,

S/o Shri Fateh Singh, |
Viitage Khedka Gujar, L
P.0.Dulheda, '
District. Jhajlhar(Haryana)

0.A. . ﬂﬂ&&ﬁZ@@@

' Ramesh; e
. S/0 Shri Kartar Slngh

Village Majhri, . o -
PO Gobuhana, :
“District Jh?;]har {Haryana) .

0. A . 1 159/2003

Jagdish,

S/o0 Shri Laddu Lat,-
Viltage & P.0O. Issapur,
New Delhi-110073.

©. A o, 1 1S0/2003

Suraj Pral:ash,

S/0 Shri1 Kewal Singh,
Viltage & P.O. Issapur,
Hew Delthi-110073.

Q. A . N . 11191 /2003

Jaivir Singh.

S/0 Shri Nafe Singh,

Village Majhri,
P.0O.Gobuhana,

District Jhajjhar (Haryana).

IR

2003
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?Ravunder Singh,
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0.A. Ny . 1 192/2003

Ancop Singh,

S/o Shri Kedar Singh,
Viltage & P.0O. Issapur,
New Deihi-110073.

0.A.No.. 1 183/2003

Ramesh Chand,

S/o Shri Bishamber Dayal ,
Vlllage & P.O. lIssapur,
New Deihi~-110073.

@) A N@ ﬂﬂ@4£2@ﬂ@
Dllbagh

S/o Shri Saradara
~Village Majhri,

P.O. Gobuhana,
.IStPICt JhaJJhar_(Haryana)

5 a2l

Mahaveer Sin o
S/0" Shri Ratan: Slngh;f
Vlllage Khedka GUJJar P.O. Dulhera
Dlstrlct Jhay'har ﬁHaryana) -

7 A

S/o._Shri Tara: .Chand,

thlage Bhovapur“‘ SR
P.0.Rathdhana: o :
Dlstrlct Sonépat_(Haryana)

0.A.No. 11897/2003

Dharambeer,

S/o Shri Suraj.Bhan,
Village & P.0O. {ssapur,
New Delhi-110073.

O.A No. 1188/2003

Ram Avtar :
S/o0 Sh. Jai Narayan,
Village & P.0O. Badli,
(Haryana).

0.A.No.. 11893/2003

ishwar Singh,.

S/o Shri Mansa Ram,

Village Majhri,
P.0.Gobuhana,

District Jhajjhar (Haryana).




Ve

Distelct Najafgarh,

0.A.No. 1200/2003

Satveer,

S/o Shri Ram Chand,
Village Maihti,

P .0.Gobuhana,

District Jhajjhar (Haryana).

0.A.MNo. 1201 /2003

Ganesh Yadav,

S/o Shri Mohan Yadav,
Vil lage Dabar Enclave,
P.O0.Jaffarpur Rautamor,

Ra) Kumar,

S/o Shri Prathv;
Viltage & P.O, lssapur
New Delhi—110073 f

: g »

OAmmnmzm- o

Ramesh Kumar
S/o Shrl,Balwant Stngh
Viltage Majhri,

P.O. Gobuhana

Distriét: Jhajjhar (Haryana)} 

@_A"m@"nzmmzzmmm

Parmanand e e
S/o0 Shri Bujan Slngh '
Viilage Magri,
P.0.Gobuhana,

District Jhajihar (Haryana).

r

0.A No. 1205/2003

Rohtash,

S/o Shri Ramer Singh,
Viilage Majhri,
P.O.Gobuhana,

District Jhajjhar (Haryana).

0.A_ No. 1206/ 2003

Mamman Singh.

S/o Shr.i Sukhi Ram,
Village & P.O. I|ssapur,
New Delhi-110073.

0.A.No. 1207 /2003

Bhim Singh,

S/o Shri Sher Singh,
Village & P.0O. Issapur,
New Delhi-110073.

\/
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0.4 N . 1 208/2003

Surest Das

S/0 Shri Chattar Das.
Village & P.O. Mitrau,
Hew Delhi-110073.

Q. 4. N .. 1209/2003

hd

Dharamveer
S/0 Shri Sri Krishan,

Village & P.0O. Issapur,
New Delhi-110073.

TS S TOERENG T210/2003 -

Jai Prakash),
Q@/o Shri Anand: Ram,
‘Vi-l'lage & P.O. Jaffarpur
New Delhi-110073. -

0.&-“@-‘&21’11[2@@3 o -‘. " o v. - ‘: . y . . e ’ e -

Ravinder Rai, L o e
S/o Shri Jaddu Rai.,. o ; -
Village Dabar Enclave,

P.O.Jaffarpur Rautamor

District Na;afgarh

New Delh:—110073

I@, B, 112112[2@@3 T

Smt.'Anita S B : S : .
/o shri Dharam Pal Slngh e T SR AL
Village & P.0. Issapur, ‘ : S ' e

New Delhi-110073. ' —~APPL I CANTS

S (By Advocate: Sh. L.C.Goyal. alongwith
Ms. Man jusha Wadhwa and
Ms. Pratibha Kumafl)

Versus
1. National Bureau of Plant Genetic E
Resources, |.C.A.R., PUSA, ‘ ' s

New Delhi—-110 012.
(through its Director)

2. The Indian Council of Agricultural Research {
PUSA, New Deihi-110 012. '
(Through its Director General) —RESPONDENTS

ORDE R (ORAL)

Il will decide the OAs 1185/2003 to 1212/2003 together as

common issue of facts and law is involved in these cases.
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Z. Applicants are aggrieved of the fact that despite their

continuous long service as casuwal labour as all the app!licants

have“ been appointed during the year 1977 to 1882 at qifferent
{imes but they have not'been regularised. All the applicants
claim that they have been working for the last so many years
but have not been regularised. For this purpose they have
relied on a scheme issued by'MinistEy of Personne!. Pubtlic
Grievances and Pensions. Department of Personne!l &  Training
vide their OM dated 7:6.88. 1t s furtheﬁ'aﬁf?iédf'that
ngspondents vide order Annexure A-1 dated 29i10499 has ordered

K that as peir the recommendations of the bommittee constituted

. . ’ . - B . 5 .
R AP S

S

" Department of Personne! & Training had édprdVéd’tﬁéfbé§méﬁt of"

¢

lwages,4to be made to the casual Iabourefé.enéa§éd'éf;'ﬂét}dﬁéT
Bureau _of Plant Genetic Resources, Issapur and subhitted that

respondents are ‘acting in piecemeal fashionJand ane [issuing

»

I .

A

' the . orders based on the DOPT scheme of 7.6.88 bu‘t{:v,are not-

.géguiér;siﬁg the emp!oyees'thOUQh théfe'ére Vécéﬁ01g§} 

3. However, counsel for applicants was unable to point out if
any junior'to the applicants have been regularised or if any
senicrity list is beihg maintained. Counsel for appizcants
has also been unable to satisfy, if at all the applicants had
ever made any representation seelling regularisation.
Applicant’s_ counsel! submitted that though applicants had been
ag;tatlng through their union for regularisation but it
appears that everything was only orai{ as no representation has
ever submitted by the Unicn has been annexed with the OA. The

fact that respondents had applied the scheme dated 7.6.88 in

precemeal fashion as per Annexure A-—-1, so it is quite manifest

that respondents in spirit appears to have accebted{&hél

of 7.6.88..

for .. the . purpose cohtinued”inaQM'qﬁted”ZJB,BB issued by the:

“schéme |




A

’QaSSQ a“reaSOneduand speaking orden.thér

. to. see-

._6"\
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q. I think these 0OAs can be disposed of at this initial stage

ilself without issuing notice to the respondents with a

direction to them to examine the case of the applicants for

regutarisation. if the applicants can be regutlarised in
accordance with the scheme dated 7.6.88, -They should passgea

reasoned and: spéaking~order. theres

5. For  this purpose, let

representatlon ;Qf

to the rggpq”

@
the copy of thls order

K3

3 months from the date of rece;pt of a: c

framework of the scheme

-

{ KULDIP SINGH. )
Member (J)
Sd

'OAs, be treated ~as




